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«. T he o ther developmental sche-
m es being implemented by the  Union 
Territory are making fast program 
and  «. number of new  schemes ere 
also being taken up. In  the Agricul-
tu re  sector the strategy continues to 
be e»e of increasing the area under 
commercial crops w ithout affecting 
the production of food-grains. (Ade-
quate provision has been made under 
High Yielding Varieties Programme 
and schemes fear development of or-
ganic manurial resources, plant pro-
tection and minor irrigation to  achieve 
this objective. Food-grains production 
in  the Union Territory has surpas-
sed the target of 1,20,000 metric ton-
nes by 15.000 metric tonnes. An in-
tensive Poultry Development Project 
and  a  new scheme to assist small and 
marginal farmers in rearing cross-
bred heifers have been included in 
the  Animal Husbandry sector.

The Industries sector will get a  new 
fillip w ith the estblishment of a  semi- 
urban industrial estate and imple-
mentation of a Package Assistance 
Scheme for new entrepreneurs. These 
w ill be implemented by drawing up-
on institutional finances to the maxi-
mum extent possible.

Schmes for the  welfare of scheduled 
castes and backward classes have 
been expanded in coverage and con-
tent. A scheme to provide free legal 
aid to  the weaker sections of society 
has already been started in the Union 
Territory

7. Even excluding expenditure on 
nxm-Plan schemes and schemes imple-
mented with the assistance of institu-
tional finances, the Plan outlay alone 
accounts for a  p er capita level of de-
velopmental expenditure of about 
Rs. i l l  in 1975-76. For 1976-77. this 
wHl be about Rs. 147. The develop-
m ent programmes are thus being 
given greater stimulus in the Budget 
for 1976-77.

lS,4&fa*s,

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL), 1975-70.

THE DEPUTY MINISTER £N THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHXLA flfoHATGl): Z beg 
to  present a statement showing Sup-
plementary Demands for Grants an 
respect of the Budget (General) for 
1979-76

12.45} h rs .

INDIAN LIGHTHOUSE (AMEND-
MENT) BILL

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND  
TRANSPORT (SHRI H. M. TRTVB- 
D I): I beg to move:

"That the Bill further to amend 
the Indian Lighthouse Act, 
1927, be taken into considera-
tion"*.

SHRI ERASMO DE SEQUMRA 
(Marmagoa): Sir, kindly look at
the Statement of Objects and Reasons 
of this Bill I t is stated m paragraph 
2 as follows*

“For the purpose of maintaining 
or providing lightouses for 
the benefit of ships, the Act 
empowers the Central Go-
vernment to cause light-dues 
to be levied and collected in  
respect of every ship arriv-
ing a t or departing from any 
port in India. According to 
section 10 (1) of the Act, as 
amended in 1959, the maxi-
mum rate  a t which such 
dues may be levied Is fifty 
paise per ton. This ra te  is not 
a t all adequate to  m eet the 
cost of the services which 
have to be rendered and im-
provements in relation there-
to, I t  l» therefore, proposed 
to  raise maximum sate  to  
Rs. 1.99 -par ton.
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Article 1170) ot tbe Constitution 
says like this:

"117 (1) A Bill or amendment 
making provision for any of 
the matters specified in sub- 
clauses (a) to (f) of clause 
(1) of article 110 shall not be 
introduced or moved except 
on the recommendation of the 
President and a Bill making 
such provision shall not be in- 
trouced in the Council of 
States”.

This is a finance Bill and, therefore, 
i t  cannot be considered by this House 
without the recommendations of the 
President.

MR. SPEAKER: Please read the 
proviso to article 117.

SHRI ERASMO DE SEQUE1RA: 
That is for reduction or abolition. 
This is an increase.

SHRI H. M. TRIVEDI: The ob-
jective is to levy only a fee and not 
a tax. Therefore, this Bill really 
does not fall under article 110(1). 
Secondly, the existing statute itself 
under section 10(1) provides for the 
levy of this fee. All that is now be-
ing attempted is to amend the ceil-
ing prescribed by the existing Act.

SHRI ERASMO DE SEQUEIRA: 
Tbe objective of the constitutional 
provision is to ensure that wherever 
st citizen has to  pay something to the 
government, it should be brought 
before the Parliam ent with the pri-
or permission of the President. The 
fact, as the minister says, tjhat the 
fees wag already leviable does not 
in any way let him off from com-
plying with the requirement of go-
ing to the President for permission 
to  increase it. I t  is only a m atter 
of procedure, I  know bu t it should not 
be given the go-by s°  lightly.

MR. SPEAKER: Article 117(2)
s a y :

*A Bill or amendment shall not
tit deemed to make provision for

any of the matters aforesaid by 
reason only that it  provides; for 
the imposition of fines or other 
pecuniary penalties, or for 
the demand or payment of fees tor 
licences or fees for services ren-
dered • .**
SHRI ERASiMO DE SEQUEXRA : 

Thisj is not a fee for a  service ren-
dered.

SHRI H. M. TRIVEDI: The light 
house only provides the service of 
safety of navigation. I t  is in fact 
a fee levied on ships, not a tax for 
the light house.

MR. SPEAKER: So, we can go 
ahead with the Bill.

SHRI H. M. TRIVEDI : Sir, I  do 
not think I need to elaborate on the 
main purpose of this Bill. These 
have been stated more or less lully 
in the Statement of Objects and 
Reasons.

The Department of Lighthouses 
and Lightships in the Ministry of 
Shipping and Transport is responsi-
ble for the administration and main-
tenance of lighthouses in India. The 
capital expenditure on the develop-
ment and improvement of naviga-
tional aids is financed out of loans 
from Government repayable from 
the yearly surplus of revenue over 
expenditure to the extent available 
and the remaining is treated as as-
sistance from Central revenues. 
Government assistance for improve-
ment and development of lighthouses 
upto the end of Fourth Plan amounted 
to Rs 293 lakhs.

The total expenditure during the 
Fifth Five Year P lan is likely to  be 
about Rs 1200 lakhs. On the basis 
of existing trend ot collection of 
light dues at present rates and 
normal maintenance expenditure, only 
about Rs. 50 lakhs may be available 
from normal revenues for financing 
capital expenditure. Thus a bal-
ance of Rs. 1150 lakh;; would Shave to 
be provided by the Central Govern-
ment. In view of the fact that there
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is a considerable increase m the 
«wrt6 of providing the services, it is 
considered appropriate that the rate 
of light dues should be revised up-
wards.

The Indian Lighthouse Act, 1927, 
empowers the Central Government 
to levy and collect light dues in res-
pect of every ship arriving at or de-
parting from any port in India. Ac-
cording to Section 10U) of the Act, 
as amended in 1959, the maximum 
rate at which such dues may be levi-
ed ig 50 paise per registered ton 
The mam purpose of this Bill is to 
raise the maximum rate to Rs 1 50 
per ton As the light dues have to 
be specified in the body of the Indian 
Lighthouse Act, 1927, jt is necessary 
to amend this Section of the Act,

The other purpose of this Bill is 
to provide for charging fees for ser-
vices rendered by the Department to 
ships under the Act, for calibrating 
their wireless direction finders, etc.

Apart from these purposes, the 
other amendments are mainly pro-
cedural and consequential to the re-
peal and replacement of Sea Cust-
oms Act, 1878, and the enactment of 
the Merchant Shipping Act, 1958

It is also intended that rules fra-
med under the Act will be laid be-
fore Parliament,

Sir, I move

MR. SPEAKER* Motion moved.
“That the Bill further to amend 

the Indian Lighthouse Act, 
1927, be taken into considera-
tion."
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MB. SPEAKER: The hon. Member 
may continue his speech after lunch.
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The Hou»e v<JU Adjourn no«r and 
m eet again a t 14.00 hrfi.
13.63 Urs.

Tile Lok Sebha then adjourned )or 
Lunch to meet again at Fourteen 
Hours o f the Clock

The hok Sabha reassembled after 
lunch at three minutes past fourteen 
o f the clock

[Mr. D eputy-Sfeaker tv the Chair]
INDIAN LIGHTHOUSE (AMEND-

MENT) BILL —Contd
MR DEPUTY SPEAKEK Shri 

Mohammad Ismail to continue his 
speech.
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«rr 1 %  «Pj?*TT it o t t  f? f*r m v  
strrfw tT  sr^fr t  1 w r% ? F f rR  
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t o  5 »

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
(TRANSPORT (SHRI H. M. TRIVEDI): 
Thjg is really a very minor Bill which 
seeks only to raise the ceiling limit on 
U&bt dues which can believed. As a

m atter of lact, it had nothing to do 
w ith the Indian Merchant Shipping 
Act as such of the Sea Customs Act. 
Ony consequential amendments aris-
ing from the Sea Customs Act and 
the Indian Merchants Shipping Act 
have be&n indicated here. Lighthouses 
are useful to merchant shipping all 
over the world and J^st because smug-
glers can see lighthouses, we cannot 
abolish lighthouses—because they are 
mainly meant to be used by merchant 
ships.

In regard to any recomendatiozia 
emanating from the National Ship-
ping Board in so far as they concern 
the Indian Merchant Shipping 
Act, the Ministry will certainly 
consider them in due course. what-
ever the recommendations of the Na-
tional Shipping Board may be, they 
are not really relevant to the pres-
ent Bill.

Another Hon. Member correctly 
referred io the fact that the ww®* 
nues are  presently not sufficient to  
■meet the expenditure. The estimat-
ed revenue from light dues in 197&- 
77 is likely to be only Bs. 153 lakhs; 
a* against that, the expenditure is  
likely to be Rs 210 lakhs and it is 
the purpose of this Bill to raise the 
ceiling so that. after consultation 
with the Central Lighthouses Advi-
sory Committee, it may be possible 
to raise the rate of light dues which 
are at present being levied.

There is a reference made to sail-
ing vessels. At present, sailing ves-
sels pay light dues a t the rate of 
six paise per net tonne and as fwr as 
the sailing vessel are concerned* 
there is at present no intention to  
raise the rate.

With these words I  commend that 
the Bill be taken into considera-
tion.

MR. DEPUTY SPEAKER: The ques-
tion iS;

“That the Bill further to amend
the Indian Lighthouse Act, 1927
be taken into consideration 

The motion was adopted.
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MB. 1>EPUTY-SPEAKEJI; We now 
tak e  up elause-b-y-cl&uaa conaidera- 
taon. There are n© amendments to 
Clauses 2 to 4, The question, is :

“That Clausa^ 2 to  4 stand part
o f the Bill”

The motion was adopted. 
Clauses 2 to 4 were added to the Bill. 
CImmm 5 (Amendment of Section 10 >

SHRI ERASMO DE SEQUEIRA 
(Marmagoa): I beg lo move: 

page 2, lines 18 and 19 —

for  "one rupee and fifty paise 
Per ton”

substitute  “rupees five per ton 
as Government may from 
trme to time notify” 1,2)

The Bill, as it stand*, seeks to in-
crease the limit from fifty paise to 
Rs. 1,50 per ton. My amendment seeks 
to  increase it to rupees five per 4on 
am Government may from time to 
tim e notify. I think, all of us know 
that the  number of lighthouses in this 
country, even if visibility is better than 
i t  is today ig very inadequate and thnt 
Government has, before it a substan-
tia l number of requests for additional 
lighthouses and also for improve-
m ent of the existing lighthouses 
many o f which were built quite a 
long time ago and require moderni-
sation. ln the period of darkness 
through which this country is pass-
ing, 1 think, lighthouses should cert-
ainly be wnproved . With this in 
mind I have suggested that, instead 
o f having to come to the House more 
often than this, we may fix the limit 
In the Bill itself so tihat Govern-
m ent could acquire for itself a lar-
ger margin and really utilise that 
margin to improve the existing light-
houses and to increase the number of 
lighthouses, within a margin of Ft* 5, 
Government can notify the various 
limitt, a t various limes and thus a 
cost control can be maintained

With regard to sailing ships, I am 
sorry ihst Government has not 
thought it fit thus far to exempt

sailing completely from  light-
house dues. Z think, thl* is some-
thin* which they should seriously 
consider.

SHHj H. M. TRIVEDI : I regret I 
cannot accept the amendment. I 
shall explain the reasons. As tar as 
lighthouses ar« concerned, there are 
several countries in the world Uke 
USA, Canada, etc., who, in fact, levy 
no light dues a t a ll  In fact, light-
houses, light beacons, direction fin-
ders, etc , are regarded by some coun-
tries ag a service which they have to 
render to m erchant shipping calling 
at their ports As a m atter o f fact, 
we are une of the few countries, 
along witih U K. Sweden, e tc , who 
do I<‘Vy light dues. So, as fai a& 
the ceiling or the level of light dues 
which one can levy h  concerned, one 
hag therefore, to he a little rtts>- 
treet about it.

Secondly, under section 4 H ) of 
the original Act itself. Government is 
icquired appoint a Central Advi-
sory Committee for lighthouses, and 
it hNo la* s down that the Govern-
ment shall consult it m regard to 
making or alteration of any rule*, or 
rates of due® under thw Act We 
have already constituted, in con-
sonance with the Act. a Central Light- 
ho se Advisory Committee Unas sub-
ject was placed before s* and the 
recommendation made by the Light-
houses Advisory Committee ta that 
the ceiling may be raised from fifty 
paise to R» 1.50

I entirely agree with the hon Mem-
ber Hi at there i8 possibly scope for 
increasing the number of lighthouses 
available in the country But I 
would Uke to point out that the re-
venue arising from light dues is 
mainly to meet the operaticmal ex-
penditure of lighthouses, and ttie 
marginal »urplus which is intended to 
be raised is m ainly to repay the loans 
which a re  made by the Central 
Giovernment, because, as you will ap-
preciate, lighthouses, once construct-

ed, render service over a long period.
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So, th e  «urplus a t revenue over ex -
penditure I* mainly to maet> over a 
period, the loans advanced by Govern- 
nment

For these reasons, l  would not he  
able to accept the amendment which 
ha« been moved by the hon. ‘Merri-
ment.

MR. DEPUTY - SPEAKER • I -hall 
now put the amendment, moved by 
(Bhti Erasmo de Sequeira, to  the vote 
of the House.

Am endm ent No 2 wat put and nega
tived

UR  DEPUTY-SPEAKER : The
question k? *

“Hnat Clauses fj to 9 and ClauM-*
I stand part of the Bill”

The motion was udopted

Clauses 5 to 9 aud Clause 1 
added to the Bill

ENACTING FORMULA 
Amendment made

Page l . line 1. -
for  “Twenty-sixth” mbstitute—

'“Twenty-seventh” (1).
< Shirt H M. Trivedi)

MR DEFUTY-SPEAKER: The
question is:

‘T hat the Enacting Formula, a? 
amended, stand part of the Bill.”

The motion was adopted
The Enacting Formula, as amended, 

was added to the Bill
MR DEPUTY-SPEAKER The

question is:
“That the Title stand part of the 

Bill ”
The moitort was adopted

The Title was added to the Bill
SHRt H M. TRIVEDI: I beg to 

move:
“That the Bill, as amended, be 

potted”.

1897 (SA K A )  2X0
Warehousing (Arndt.) B ilt

MR. DEPUTY-SPEAKER: The
question jus:

‘T ha t the Bill, as amended, be
passed”.

The motion was adopted

14 20 fers.

WAREHOUSING CORPORATION 
(AMENDMENT) BILL

MR. DEPUTY-SPEAKER: We take 
up the next Bill further to amend 
th t Warehousing corporation Act, 
1962

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA- 
SAHEB P SHINDE). I beg to move:*

"That the Bill further to amend
the Warehousing Corporations Act,
1W 2 b e  taken into consideration”.

Section 4(1) of the Warehousing 
Coipotations Act provides that the 
authorised share capital of the Cen-
tral Warehousing Corporation would 
be Rs 20 crores T h e  entire autho-
rised capital has been notified, issued 
and fully subscribed As  the Corpo-
ration is required to create additional 
warehousing capacity during the 5th 
Plan and as it is not possible for 
Government and other agencies to 
participate m the oquity capital of 
Cential Warehousing Corporation, 
powers are being taken to enable the 
Central Government to increase the 
;>hare capital to such extent as may 
b e  necessary

Section 19(1) of the Act provides 
that the authorised share capital of a 
State Warehousing Corporation 
would be such sum not exceeding 
Rs. 2 crores. The share capital of 
some of the State Warehousing Cor-
porations has been fullv subscribed

•Moved with the recommendation 
of the President.


